35

g Ud™ YEHE JaE™H 598 e~ LiFE
‘fiﬁ ""//,‘ :JIL:U.‘c‘IO'
W PUNJAB POLLUTION CONTROL BOARD ~ 7k’ Envionmen:
Regional Office-lll, Savitri Complex, Dholewal Chowk, Ludhiana
PPCB/RO-II/No. .. @ 30 Rrougd woaid Dated: .93/9.77'20«?3
To " 4§

The Consultant (Judicial),

Hon’ble Natinal Green Tribunal,
New Delhi.

Sub: Status report in the matter of O.A. no. 289 of 2023 titled as “Lt.
Col. Jasjit Singh Gill v/s State of Punjab”.

Enclosed please find herewith the status report on behalf of the Cental
Pollution Control Board and Punjab Pollution Control Board in the matter of O.A. no.

289 of 2023 titled as “Lt. Col. Jasjit Singh Gill v/s State of Punjab” for consideration
please.

DA/- As above.

For and on'behalf of
Punjab Pollution Control Board
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0§1§ 28972023 titled as “Lt. Col. Jasjit Singh Gll v/s State of Punjab”

Sub: Status report in the matter of 0.A. no. 289/2023 titled as "Lt. Col.
Jasjit Singh Gill v/s State of Punjab”.

Ref: Hon’ble NGT Orders dated 12.04.2023.
BACKGROUND OF THE CASE

That briefly submitted, that there were 05 hadda roddi sites being operated at
village Majrakhurd, near Ladhowal, Tehsil Ludhiana West on the banks of river Sutlej, in
an un-scientific manner. The operation of these hadda roddi sites was causing foul
smell, nuisance and other pollution problems in the area. There was a need to develop
a Modern and Scientific Carcass Utilization Plant at Ludhiana, which was proposed by
Municipal Corporation, Ludhiana (MCL) in year 2017 at village Noorpur Bet, Tehsil
Ludhiana West, District Ludhiana. An O.A. no. 465/2019 titled as “Kulwinder Singh
Sandhu and Ors. Vs. Ram Murti & Ors.” was also filed before the Principal Bench of
Hon'ble NGT, New Delhi in this regard. The Hon’ble NGT vide order dated 10.10.2019
haddirected the Punjab Pollution Control Board (PPCB) to recover Environmental
Compensation from 05 hadda roddi sites for the damage caused to the Environment
with the operation of these hadda roddi sites. The Hon'ble NGT vide the said orders
dated 10.10.2019 requested the Monitoring Committee headed by Justice Jasbir Singh,
former Judge of Punjab and Haryana High Court to monitor the situation. In compliance
to the orders dated 10.10.2019 passed by the Hon’ble NGT, the Board had imposed
Environmental Compensation amounting to Rs. 2,28,12,000/- on each of the 5 hadda
roddi sites (Annexure — A).

DIRECTIONS ISSUED BY THE HON’BLE NGT

In compliance to the orders of the Hon'ble National Green Tribunal, the NGT
Monitoring Committee, headed by the Justice Jasbir Singh visited the site on
13.02.2020 and submitted report to the Hon'ble NGT on 14.02.2020. The Hon'ble NGT
after consideration of the matter, vide its order dated 13.05.2020 had directed that the
report submitted by the Monitoring Committee to be acted upon. The Hon'ble National
Green Tribunal passed an order dated 13.05.2020 in O.A. no. 465 of 2019, relevant part
of which is reproduced as under:

1. Directions may be issued to the Commissioner, Municipal Corporation,
Ludhiana to complete and commission the modern and scientific
carcass disposal plant at Noorpur Bet, Ludhiana by 31.8.2020 failing
which, environmental compensation amounting to Rs.1 lakh per month

may be imposed upon the Municipal Corporation, Ludhiana till the
commissioning of the plant.
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2. Since, the operation of carcass disposal plant is essential for disposal of
dead animals of Ludhiana and its surrounding areas, therefore, in order
to prevent any health hazard and maintain environmentally fragile area
near water body i.e. River Sutlej, as short term measures, the owners
of the Hadda Rodi shall take following steps to control obnoxious odour
emissions, nuisance and restrict the discharge of wastewater of Hadda
Rodi from entering into river Sutlej:

i) Provide a brick wall of 2 meters height towards the river Sutlej side
within 01 month and temporary walls of tin sheets or any other
suitable material on all the other three sides of the Hadda Rodi
within 15 days.

ii) Spray sanitizers regularly on the leftovers to control the obnoxious
odour.

ii) Close any outlet discharging wastewater into river Sutlej.
iv) The Municipal Commissioner, Ludhiana shall supervise the above
works and ensure the compliance.

3. After the successful commissioning of the modern and scientific carcass

plant, these crude and unscientific carcass disposal plants should be
closed.

4. Punjab Pollution Control Board shall take immediate steps to get close
these illegal activities from the present location with the help of District
Administration. Deputy Commissioner, Ludhiana shall ensure the
immediate closure of the unscientific carcass disposal plants after the
commissioning of the modern and scientific carcass plant.

5. Punjab Pollution Control Board shall recover the environmental
compensation imposed by NGT for the damage caused to the
environment due to operation of these illegal carcass disposal activities
from the concerned persons through the Department of Revenue.”

RECOMMENDATIONS MADE BY THE MONITORING COMMITTEEE

Thereafter, the Monitoring Committee constituted by the Hon'ble National
Green Tribunal had visited the site of Modern Carcass Plant on 27.11.2020 and
following recommendations were made:

1. The construction work of Modern Carcass Plant should be completed by

30 31.12.2020. The machinery should be installed by 31.01.2021 and the
T plant should be commissioned by 28.02.2021, failing which

Environmental Compensation double the amount as already imposed by
the Monitoring Committee shall be imposed.
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2. The Concessionaire shall install and commission effluent treatment
plant and other solid waste management plant simultaneously along
with the commissioning of the main plant.

There shall be no discharge from the plant and the same shall be

utilized/ recycled within the premises of the main plant.

The Concessionaire shall plant at least 03 rows of broad leaf trees to

attenuate air pollution any gaseous emission generated during the

operation of main plant by 31.01.2021.

. The Concessionaire shall obtain permission from the concerned
authority for the abstraction of ground water before commissioning the
main plant.

6. The Concessionaire should ensure that there shall be no obnoxious

odour and nuisance in the area with the operation of the main plant.”

IMPOSITION OF ENVIRONMENTAL COMPENSATION BY PPCB

In compliance to the orders dated 13.05.2020 of Hon'ble NGT, the Board had
imposed environmental compensation of Rs. 8 lacks for a period of 01.09.2020 to
31.03.2021 (Annexure — B) upon Municipal Corporation Ludhiana. The Board has
submitted compliance report to the Hon'ble National Green Tribunal vide letter no.
dated 1355 dated 13.04.2021 sent through e-mail at the address judicial-ngt@gov.in
(Annexure — C). The Hon'ble NGT considered the status report filed by the Board
during hearing of the case on15.04.2021 and disposed of the application (O.A. no.
465/2019) with the direction that joint Committee of the CPCB and State PCB may
ascertain compliance status, particularly whether adequacy of steps taken for
restoration of environment as well as collection of compensation and its utilization.
NON SUBMISSION OF ENVIRONMENTAL COMPENSATIO

The owners of hadda roddi sites have not yet deposited the amount of
environmental compensation imposed by the Board. However, in compliance to the
above said orders, the Punjab Pollution Control Board and the District Administration,
Ludhiana are in process of making recovery of environment compensation from 05
hadda roddi sites through the Department of Revenue. The Modern & Scientific Carcass
Plant was not commissioned till June, 2021 and accordingly, environment compensation
of Rs. 6 Lacs was imposed for theperiod 0f01.04.2021 to 30.06.2021 upon MCL
(Annexure — D). But, the imposed EC has not yet been deposited by the Municipal

Tos "2~ Corporation Ludhiana.

CONTINOUOUS PROTEST AT THE SITE OF THE SCIENTIFIC CARCASS PLANT

The Modern & Scientific Carcass Plant was ready for commissioning in July,

-

- 2021 and was to be inaugurated by Government of Punjab on 13.07.2021. However,
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the inauguration program was cancelled as nearby villagers started protest on the day
of inauguration. Thereafter, continuous protest had been started at site by the local
residents. Several meetings were held with protesters by District Administration and
MCL in year 2022 and they were informed about the benefits of Modern & Scientific
Carcass Plant and requested them to allow the concessionaire to operate the plant.
Accordingly, 2™ attempt was made on 12.12.2022 to operate the Modern & Scientific
Carcass Plant. However, the protesters again manhandled the driver of the tractor-
trolley carrying dead animals to the plant due to which plant could not made
operational. The workers of concessionaire & others got medically examined and Police
was made aware about the attempt to murder by the local residents and causing
hindrance in its working. Due to this, FIR no. 0159 had been lodged by concessionaire
against 20-25 unknown protestors at Police Station Ladhowal, Police Commissionerate,

Ludhiana. Thereafter, a continuous protest/dharna is going on near the site of the plant
by the nearby residents.

FRESH ORDERS PASSED BY THE HON'BLE NGT

Lt. Col. Jasjit Singh Gill has filed application before the Hon'ble NGT seeking
execution of order dated 15.04.2021 of the NGT passed on O.A. no. 465/2021 and
operation of carcass plant located at village Nurpur Bet, Tehsil Ludhiana West, District
Ludhiana. The Honble NGT after consideration of the matter has passed order dated

12.04.2023 in O.A. no. 289/2023 titled as “Lt. Col. Jasjit Singh Gill v/s State of Punjab”
the relevant extract of which is reproduced below:

“Considering the above, we direct that in the interest of protection of
environment, State PCB, CPCB and Commissioner Municipal Corporation,
Ludhiana in coordination with any other Department/Experts may take
necessary steps in the matter and file an action taken report within one
month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.
State PCB will be the nodal agency for coordination and compliance. The
applicant will be free to present his view point to the Committee in view
his past initiatives on the subject. The compliance report may specify
measures taken to control channelized or diffused emissions including
odour control, setting up of ETP, providing plantations and other
measures.”

COMPLIANCE OF ORDER DATED 12.04.2023

In compliance to the orders dated 12.04.2023 of Hon’ble NGT, a meeting was
convened by the Deputy Commissioner, Ludhiana on 20.06.2023 with the officers of
Municipal Corporation, Ludhiana, PPCB, Police Department & officers from District
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Administration wherein, after deliberation it was decided that a joint visit shall be made

to carcass plant as well as haddar oddi sites on 21.06.2023 to check the latest status of
the plant as well as hadda roddi sites.

SIT OF DDA DI SITE

Accordingly, sites of hadda roddis were visited by the team on 21.06.2023 and

it was observed that 02haddaroddis are still operating in illegal & unscientific manner.
In this regard, the owner of th

e hadda roddi informed that earlier there were 05 hadda roddi sites, but now
these two sites are being operated by all the owners of 05 hadda roddi sites.
Thereafter, the team visited Modern & Scientific Carcass plant and observed that the

plant is ready for operation. But, the local residents are still sitting on dharna to restrain
the operation of the plant.

2" MEETING HELD ON 27.06.2023

2™ meeting in matter of O.A. no. 289 of 2023 was again held under the
Chairmanship of the Deputy Commissioner, Ludhiana on 27.06.2023 with the officers of
Municipal Corporation Ludhiana, CPCB, PPCB, Department of Water Resources,
Concessionaire & officers from District Administration to draw a strategy to make the
carcass plant operational. The officer of the Police Department as well as Lt. Col. Jasjit
Singh Gill applicant in O.A. 289 of 2023 had joined the meeting through VC. Lt. Col.
Jasjit Singh Gill submitted 04 suggestions which are to be implemented regarding the
operation of Modern & Scientific Carcass Plant and same are as under:

1. Only fresh carcasses should be brought at plant and MCL may explore
installation of new bio-digester plant for putrefied carcasses.

2. A complete sealing of reception area should be done to prevent odour
escaping.

3. All vehicles carrying carcasses should have covered top to prevent odour
escaping.

4. Two rows of full grown bamboo plants should be planted all around the
plant as it will act as wind barrier and will prevent odour escaping.

DECISIONS TAKEN BY THE DEPUTY COMISSIONER, LUDHIANA

After deliberations, the Deputy Commissioner, Ludhiana decided that the plant
under the Police protection be operated immediately. However, concessionaire
expressed his inability to operate the plant immediately as dead animals & skilled labor
cannot be arranged at such a short notice. He further informed that labor is not willing

to come back due to fear factor in their mind and happening of earlier incident and
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requested for 01 month time to arrange skilled labor and dead animals for
commissioning of the plant. Accordingly, it was decided that the concessionaire should
arrange the skilled labor as well as dead animals and make the plant operational on
20.07.2023 under police protection. It was also decided that incompliance to the
Hon'ble NGT orders dated 12.04.2023 in 0.A. no. 289 of 2023, the officers of CPCB and
PPCB shall visit the Plant in the presence of representative of MCL and Concessionaire
to check the measures taken to control channelized or defused emissions including
odour control, setting up of ETP, providing of plantation and other measures.

VISIT OF THE PLANT BY THE JOINT TEAM OF CPCB, PPCB, MCL AND
CONCESSIONAIRE

The plant was visited by the team comprising of the officers of CPCB (Sh. J.P.
Meena, Scientist D), PPCB (Er. Rajeev Gupta, Environmental Engineer), MCL (Dr.
Harbans Singh Dhalla, Senior Veterinary Officers) and Sh. Devinder Verma
(Concessionaire) on 27.06.2023 and it was observed as under:

1. The Plant, APCD & ETP were found not in operation due to agitation/
dharna caused by local residents as informed by MCL representative.

2. The plant has provided centralized odour extraction ducting system
alongwith spray sanitation system for control of odour generated in its
work zone area. However, the Plant isrequired to install adequate
system to control the odour caused from de-hiding & crushing
operation of dead animals i.e. with de-hiding and crushing area.
However,

3. The plant has provided four open cage filters without any stack for
dispersion of clean air at adequate height.However, the Plant is
required to install sufficient arrangements for arresting fine particles
generated from meat-cum-bone meal grinding section.

4‘. The Plant has installed ETP consisting Collection tank-> Screen
chamber > Oil & grease trap -> Aeration stage 1 - Clarifier stage 1
- Aeration stage 2 - Clarifier stage 2 - Dual stage filters & Sludge
drying beds. The ETP was found not in operation by the visiting
team, due to non-availability of effluent in the collection tank.

5. The plant has installed one boiler of capacity 02 TPH which is
equipped with cyclone as APCD with stack of adequate height.
However, the plant has not provided stack emission monitoring
facilities i.e. platform, port hole etc. as per Emission Regulation Part 3

(ERP - III).
S/% 5
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6. The plant has developed green belt around its periphery. However,
the plant is required to provide bigger size broad leaf plants along its
boundary wall in three rows to curb the odour which will be passed
from the operation of the plant.

7. The Plant has obtained consents to operate under the Water Act, 1974
& the Air Act, 1981 vide no. CTOW/Fresh/LDH3/2022/19276595 &
CTOA/Fresh/LDH3/2022/19276599 dated 21.07.2022 valid upto
30.06.2023. The plant has not yet applied for renewal of *Consent to
Operate’ under the Water Act, 1974 and the Air Act, 1981 to the
Board.

8. The plant has installed two DG sets of capacity 100 KVA & 50 KVA
equipped with acoustic enclosure and stack of adequate height.

9. The visiting team felt that the adequacy of the pollution control
measures installed by the plant Concessionaire will only be adjudged
after its operation i.e. after monitoring of APCDs, ETP etc.

APPRAISAL OF SUGGESTIONS MADE BY THE APPLICANT

The technical visiting team has appraised all the points as well as suggestions

given by Lt. Col. Jasgit Singh Gill to the representative of MCL and Concessionaire for
implementation of the same.

CONCLUSION

All the Departments of Government of Punjab, District Administration, Municipal
Corporation, Ludhiana, etc are making earnest and all out efforts to make the modern
and scientific carcass utilization plant at Ludhiana operational for betterment of the
environment. However, the continuous agitation of the people of the area is acting as

hindrance in the smooth functioning and operation of the plant. The situation is being
tried to be defused amicably.

SUBMISSION OF STATUS REPORT

The Status Report on behalf of Central Pollution Control Board and Punjab

Pollution Control Board is hereby submitted for kind perusal and appropriate orders of
the Hon’ble National Green Tribunal.

Submitted by
Jagdish
[T [2022 “(\ e To7)23
RajgevG pta ! Jagdish gégd Meena
Environmental Engineer Scientist D, Regional Directorate,
PPCB, RO-3, Ludhiana

CPCB, Chandigarh
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S PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Backside CICU Office, Phase-5, Focal Polnt, Ludhiana

rat: seez0ldh2.oocb@ouniab.gov.in
" 0161-2620141 Dated scuveesesens
No. PPCB/SEE/Z0-2/LDH/2020/wuuuwssns b RO T By wr ot
- &I g T
:!;; mmﬁ& mp‘::',,d&s pura; Phillour, L 8;.37('—— iy
District Jalandhar-144410., et 2 ;ﬁ%ﬁﬁ/aya
Sub Proceeding of the personal hearing given before the Chal the Eoand on

! of
s 33-A of the Water (Prevention & Contro
gtrulﬂ.z":?okgrgﬁ,:’m:‘ded In 1988 and 31-A of the Air (Prevention &
Control of Pollution) Act, 1981 to Hadda Roddi:- Sh. Ram Murti S/o Sh. Bhgjan
Ram, R/o Noor Mahal Road, Mohalla Ravidass Pura; Phillour, District Jalandhar-144410.

mrollowlmmplune 24

Er. Krunesh Garg, Member Secretary

Er. Guishan Ral, CEE, Ludhlana :

Er. Sandeep Bahl, SEE, Zonal Office-2, Ludhlana

Er. Paramjeet Singh, EE, Reglonal Office-111, Ludhiana

On behalf of the Hadda Roddi

Sh. Happy Kainth, Sh. Parshotam tal &
Sh. Krishan Lal Representatives of the Hadda Rorl

The Environmental Engineer, Reglonal Office = NI, Ludhiana brought out' that the
oonwainsmrecuvadlnmeaoardmgardlngulepommqausedbymeﬂaddaRoddllnﬂ'bearea.

mmmmmmammmwmaimuummnmmmmmof
order dated 24.5.2019 % reproduced as under:

*s. An action laken report may be fumished by the Committee to this THbunal within
three months by e-mall at 4 01 '

the facts, a joint
committee comprising of Tepresentatives ol Central Pollution Control Board (CPCB), Punjab Poliution

nd monitoring of Hadda
The Joint Committee has also calculated the Environmental Compensation to be Imposad
on the owner of the Hadda Roddis as Rs, 2,28;12,506/-A
The Joint Committee has submitted its regiort to the Hon'ble National Greeny Tribunal. The
Hon'bte NGT vide its order dated 10-10-2019 dacided asunder:

3 mmmmrakg.mmmmuam

In com, )
C : ‘onal Green Tribunal, the er of
Hadda wmsmummmmm,1zm/~_u Environmental M"uon m‘:ﬂ sro:rdt.he
. Formaking compllanoe‘u‘a the directions issued by the Hon'ble NGT as explained above, a

% m w.l:s.e ar;l:dr:;? UV?I:: mxnwmneen Punfab Pollution Contro Board, Ludhlana on 29-
. 19, o Roddl was requested to atte

. the behalf of the Fol'lra;d: Rodl she attended the sad mesting on29.11.3015. - "= But 10 one on
. Forthe complance of the directions o e Honlble
* dposk R 228,250 e et e i uu:: by the Hortble Nations) Gresn Tribuna) ang to

vi o aon With the Board and to con
- the above activty, notice u/s 33:4 of the Water (Preverition T e
Ve activity, (P & Control of Pollutio 5
i : : n) Act, 1974 and u/s 31
s aen 8y Control o Polstion) A, 1089 WS 55 with an opparn,
glithe.Board on 21,01 20¢” i ke
v $ . X .

(L2558

an opportunity of personal . _
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— from the
that sample of the 2750 mg/l. The
Environmental Engineer informed found to be
Hadda Rodd Wasn:IIected on 01.07.2019, The BOD level of the eflbert b8 2 Ko ) e pectively.
TDS, COD and 08G were of disposal, so that no effluen SAE), wacke, Y1 &1
Mmmammt Mmm Hadda Roddi Is require to handle the s ,
[ S .
erMmqmmlly:houend mannu.m of the Hadda Rorl submitted that earlier they m:ra&k: :sl:o the
P e~ of bolling of flesh n pans and lot of trade °mm:,as m*"""’ﬁf:ﬁ.?if’&f& and some flesh s
this ; down by them. Presen o
s o v b st 1
ok effent Is discharged along the bed. of RIVer Sutéf, He furthér: Inform which decays with the
extramdmn&wdudambgdm.hﬁesbnd'wbed“msqw&m iesoed by'ths
passage of time. He: further submitted that they are bound to-comply with the,
Hon'ble National Green Tribunal and the Punjab Pollution Control Board. .

After hearing the representative of the Industry, theofficers of the Board and considering
background of

the case and materlal facts on the record, the Chalman of the Board decided as under:-

1) The subject cited Hadda Roddl shall knmediately stop discharging Its effiuent Into River Sutie. Vo

2) The subject cited Hadda Rodd shall immediately make arrangement for the proper treatment a
disposal of Its effluent s0'as to ensure that there & o further pollution in the River Sutlel.

3) The subfect cited Hadda Roddl shall immediately depost Rs; 2,28,12,500/- (Two Crores Twenty Eight
Lakhs Tweive Thousand Five Hundred) as Environmental Compenisation to the Board as recommended
by the Committee, :

4) Environmental Engineer, Reglonal Office-IIT shall vistt the site of Hadda Roddl to verify the status and
shall submit detailed report/recommendations after 15 days,

You are, therefore, requested 0 comply with the decisions of the personal hearing within
the stipulated period and submit: compliance report to the Board.

Envlron:nen ’l'Englneer
¢ ) al Office-2, Ludhiana
Endst. NO....&%Q’..... wl /

A copy of the above Is forwarded to the Environmentaf Engineer,
Board, Regional Office-111, Ludhlana for Inf

Punjab Pollution Control
ormation & necessary action. .

Environm ineer
Zonal Office-2, Ludhiana

T
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%Punjab Pollution Control Board

Reglonal Office-11I wk, G.T. Road, Ludhiana
Savitt Comple1, (Dada Motors), Third Fior, Dholewal Cowki CE8 opr ) com
No. 2902 Date 27/2/3

To

Sh. Ram Murti S/o Sh. BhajanRam,.
R/0 Noor Mahal Road, Mohalla Ravidass:Pura,
Phillour, District Jalandhar-14441|0.

' i the Chairman
Spb: Proceedings of the: personal hearing given before
¥ of the Boagrd on 21.8:.2020 for directions u/s 33-A of the:::tela; &
(Prevention &.Control of Pollution) Act, 1974 as amen

1988 and 31- of the Air (Prevention & Control of Pollution) Act,
1981 to Hadda Roddi.

Ref:- Zonal office letter no, 2419-20 dt. 20.02:2020.

It-Is Intimated that the Hadda Roddi was given personal hearing before
the Chalrman of the Board-on 21.01.2020, whereln it was decided that:-

1) The subject cited Hadda Roddi shall immediately’stop discharging Its effluent
into River Sutlej.

2) The subject cited Hadda Roddi shall immediately make arrangement for the
proper treatment and disposal of its e.fﬂuent s0:as to ensure that there Is no
further pollution in the River Sutlef; - : .

3) The subject cited Hadda Roddi shall Immediately depostt R, 2,28,12,500/-
(Two. Crores Twenty Eight Lakhs Twelve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee.

4) Environmental Engineer, Reglonal Office-3, Ludhiana shall visit the site of

Hadda ‘Roddi to- verify the status ‘and-shall submit detalled report/
recommendations after 15 days.

The proceedings were alsq conveyed to you'Vide above referred letter.
As such'you are hereby again requested'to comply with the above said decisions
and submit the compliance report in this office Immediately,

Treat t 25 MOST URGENT please.

%Eﬁvlron; "?ﬂafngg, |
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S PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1I; E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana ‘
? vt

e A By v i — B

Ph- 0161-2670141
No. PPCBISEEIZO'ZILDHI2020’-.-.........

To &<t ¥ 7. vt
Sh. Suraj Kumar S/o Late Sh Kamal Kumar, | Tl — i
R/06398, Mohalla Jagdishpura, Tajpur Road, (sl
Ludhiana ~ 141008, ' ot & USLYY, 5= 2k
J’_ ’
Sub: Praceeding of the personal hearing given before the Chalrma of the Board on

21.01.2020 for directions u/s 33-A of ‘the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988 and 31-A of the Air (Prevention &
Control of Pollution) Act; 1981 to Hadda Roddi:- Sh. Suraj Kumar S/o Late Sh
Kamal Kumar, R/0 6398, Mohalla Jagdishpura, Tajpur Road, Ludhlana — 141008.

The Following were present:

Er, Krunesh Garg, Member Secretary

Er. Guishan Ral, CEE, Ludhiana

Er. Sandeep Bahl, SEE, Zonal Office-2, Ludhiana

Er. Paramjeet Singh, EE, Regional Office-III, Ludhlana

Sh. Happy Kainth, Sh, Parshotam Laf &
Sh. Krishan Lal Representatives of the Hadda Rorl

The Environmental. Engineer, Regional Office = III, tudhiana brought out that the
complaints were recelved In the Board regarding the pollution’ caused by the Hadda Rodd! in the area.

Sh. Kulwinder Singh.Sandhu & ors. have ‘already filed a complaint In Hon'ble National
Green Tribunal vs; Ram Murti & ors on 6th March; 2019; The Hon'ble NGT In Its orders dated 24.5.2019
has directed to constitute:a Joint Committee for Inspection and sought Its report. The relevant extract of
order dated 24.5.2019 Is reproduced as under:

*5. An action :taken report may be furnished by the Committee to this Tribunal within
thiree months by e-mail at judical-nat@aovin.® C

In pursuance of the Hon'ble NGT orders dt:24.05.2019, to ascertain the facts, a joint
committee comprising of representatives of Central Pollution Control Board (CPCR), Punjab Poitution
Control Board (PPCB), District Magistrate: Ludhlana carried out an inspection and monitoring of Hadda
Roddl site on 01.07.2019 and 02.07.2019. e ;

The Jolnt Committee has also calculated the Environmentat Compensation to be Imposed
on the owner of the Hadda Roddis as Rs. 2,28,12,500/-.

; The Joint Committeehas‘submitted its report to the Hon'ble National Green Tribunal, The

Hon'ble NGT vide its order dated 10-10-2019 decided as under:-

2. Let the State. PCB take further action.ln accordance with law. and furnish

further “action .taken “report-within' two, months, The State PCB must take

immediate steps: to' dose the llegal acthilty and recover environmental

compensation for:the damage to the environment in accordance with law. We

request the Monltoring Committee for controling pollution of River Satiyj, headed

by Justice Jasbir Singh, former Judge of the Punjab and Haryana High Court to

monitor the situation. The Monltoring Committee may akso look into the conduct

of the officers of the State PCB In not taking requisite action so far,”

In comphance to the orders of the Hon'ble ‘National Grean Tribunal, the owner of the
Hadda Roddi site is required to deposit Rs. 2,28,12,500/- as Environmental Compensation to the Board.

For making compllance to the directions Issued by the Hon'ble NGT as explained above, a
meeting was called by the Chief Environmental Engineer, Punjab Pollution Control Board, Ludhiana on 29-
11-2019., The representative of the Hadda Roddl was requested to attend the meeting. But; no one on
the behalf of the Hadda Roddi site attended the said meeting on'29-11-2019,

For the compllance'of the directions issued by the Hon'ble National Green Tribunal and to
deposit Rs, 2,28,12,500/~ as environmental compensation with the Board and to consider the shifting of
the above activity, notice /s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31-- -

“A of the Alr (Prevention & Control of Pollution) Act, 1981 was issued with an opportunity of personal
. ihearing before Chalrman of the Board on 21.01.2020. '
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from the
The Environmental Engineer Informed that sample of the effluent generated
Hada Rod was collect ) 01,07:2019 T 860 el o etk e found to be 2750 mg/l. The
kve's“u‘ems,CODandO&GwaefoundbbeaSZOZﬁmQ/l. 6019 mg/l & 174 mg/l, respectively.
This effluent requires treatment and proper riode of disposal; $o that no effiuent Is discharged Into River
Sutle). It Was further submitted that the Hadda Roddi Is require to handle the solid waste in an
environmentally sound manner. :

The representatives of the Hadda Rorl submitted that earlier they were also doing the

Process of boiling of flesh in pans and lot of trade effluent was generated at that time. For the last sorrie

years, this process has been diosed down by them, Presently workers:take bath at site.and some flesh Is

washed in drums before sun drying, No treatment i provided to this effiuent which is about 500 Ltrs/day.

This effiuent is discharged along the bed Of RIVer Sutle). He further Informed that the solld waste

extracted from the dead animals is dumped In the slope of the bed of River Sutle], which decays with the

Peseage of tme. He further subfiltted that: they are bourid'to comply with the directions Issued by the -

*m*mmw&wﬂmmmmmmmwmmmdmﬂmw. ' ;

After hearing the represantative of the Industry, thé officers of the Board and conskdering

Background of the case and materia] facts on the record, thie Chalrman of the Board decided as under:-

1) The subject cited Hadda Roddl shall immediately stop discharging its effluent into River Sutle].

2) The subject cited Hadda Roddi shall immediately make arrangement for the proper treatment and
disposal of its effiuent so.as to ensure that there is o further pollution in the River Sutlef,

3) The subject cited Hadda: Roddi shall mmediately deposit Rs; 2,28,12,500/~ (Two Crores Twenty Eight
Lakhs Twelve Thousand Five Hundred) as Environmental Compensation to the Board as recommended
by the Committee,

4) Environmental Englneer, Regional Office-ITt shall.visit the site of Hadda Roddi to verify the status and
*ﬂwmwmmMﬂmmmmmmmmmmmaggm,

You are, therefore, requested to comply with the decisions of the personal hearing within
the stipulated period and subfmit compliance repoit to the Board;

é‘ ;
| b
_Envlrorﬁnée;dtLT Engineer i 1 g
Zonpl Qffice-2, Ludhlana S
Endst. No.. dYRH . ' bated .. 9] 4| R0+ L 3
* A copy of the above Is forwarded to the énvi_fqnmental Engineer, Punjab Pollution Control |
Board, Regional Office-I1I, Ludhiana for Information &necessary action, £
Environm gineer S
Zonal Office-2, Ludhiana ;

)
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%Punjab Pollution Control Board

Regional Office-III G.T. Road, Ludhiana
Savitri Complex-i, (Dada Motors), Third Floor, Dholewal Chowk, ppcbro3@yahoo.com

No.gg02 Daue_ZZ;Z%Zﬁ—-

To

Sh. Suraj Kumar /o Late Sh Kamal Kumar,
R/0 6398, Mohalla Jagdishpura,
Tajpur Road, Ludhiana - 141008.

| | the Chairman
Proceedings of the personal heaﬂn,g given beforq ‘
of the Board on 21.01.2020 for directions u/s 33-A of the:\l:tg;
(Prevention & Control of Pollution) Act, 1974 as amended 1

1988 and 31+ of the Air (Prevention-& Control of Pollution) Act, |
1981 to Hadda Roddl.

Refi- Zonal office letter no. 2427-28 dt. 20.02.2020.

T ls intimated that the' Hadda Roddi was glven personal hearing before
the Chalrman of the:Board on 21.01.2020, wherein It was decided that:-

1) The subject cited Hadda Roddi shall Immediately stop discharging its effluent
into River Sutiej.

'2) The subject cited Hadda Roddi shall immediately make arrangement for the
proper treatment and disposal of its effluent so-as to ensure that there is no
further pollution in the River Sutlej. ‘ .

3) The ‘subject. cited Hadda: Roddi shall Immediately deposit Rs. 2,28,12,500/-
(Two Crores Twenty Eight™ Lakhs Twelve Thousand Five Hundred) as
Environmental Compensation o the Board as recommended by the Committee,

4) Environmiental Englneer, Regional Office-3, Ludhiana shall visit the site of
Hadda Roddi to “verify ﬂ1e status and shall submit detailed report/
recommendations after-15 days, s
The proceedings were also'conveyéd to you vide above referred letter,

As such you are hereby again requested to comply with the above said decisions

- and submit the compliance report In this office Immediately,

Treat it as MOST URGENT please,

; ‘«
‘;‘ ‘I'

. "'aLf""‘ro %;ﬁ%% s
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T4 PUN]AB-POLLUTION CON

Zonal Office-11, E-648-B, Backside CICU Office; Phase-5, Focal P
Ml

"e-0161-2670141
No. PPCB/SEE/Z0-2/LDH/ 2020/ wissssemess Dated sereeseets®

To P P Lo i

Sh. Ramesh Kumar §/o Late Sh. Tarsem Lal §/o Sh. Darshan Lal, =% 7w . 3 e
Viliage Mafara Khurd, PO Ladhowal, Yaol— 4
District Ludhiana ~ 141008, los

Sub: mmauumlmnmgwmwmmmm“
: 21.01.2020 for directions, u/s 33-A of the Water (Prevention 2 c?n‘;:\o:.
Pollution) Ack, 1974 a6 amendsd In 1088 and 31-A of the Al (PRV) gy,
Control of Pollution) Act, 1981 to'Hadda Roddi:- Sh. Ramesh Kumar by
Tars:oueaul 5/0 Sh, Darshan Lal, Village Majara Khurd, PO Ladhoweal, District
141008,

The Following were present:
On behalf of Puniab Pollution Control Board

Er. Krunesh Garg, Member Secretary

Er. Guishan Ral, CEE, Ludhiana

Er. Sandeep Bahl, SEE, Zonal Office-2, Ludhlana

Er, Paramjeet Singh, EE, Regional Office-IIl, Ludhiana

On behalf of the Hadda Roddi

‘Sh, Happy Kalnth, Sh. Parshotam Lal &
Sh. Krishan Lal Representatives of the Hadda Rorl

The Emvironmental Engineer, Regional Office; = 111, Ludhiana brought out that the

mmmmmummwmwwmmmmmﬂm.

Sh. Kulwinder Singh Sandhu & ors. have already’ filed @ complaint in Hon'ble' National
Green Tribunal vs. Ram Murti & ors on 6th March, 2019, The Hon'le NGT I s orders dated 24.5.2019
mmwmmpmmm,falmwmmsmmmmof
order dated 24.5.:2019 s reproduced as under:

5, /An action taken report may be fumished by the Committee to this Tribunal within
three months by e-mall at. e

In pursuance of-the Hoble NGT orders t 24.05.2019, to ascertain the facts, a foint
committee: comprising of representatives:of Central Poliution Control Board (CPCB), Punjab Pollution
Control Board (PPCB);: District Magistrate Ludhiana ‘carried out an Inspection and monitoring of Hadda
Roddi site on 01.07.2019 and 02.07.2019.

The Joint CommRtee: has aiso calculated the Environmental Compensation to be imposed
on the owner of the Hadda Roddis as Rs. 2,28,12,500)-,

The Joint Committee has submitted ttsireport to the Hon'ble National Green Tribunal. The
Hon'ble NGT vide its order dated 10-10-2019 decided as under:-

*3, Let the State PCB take further action in accordance with law and fumish

further action taken report. within two months, The State PCB must toke

immediste steps to. close the llegal activity-:and. recover environmental

compenisation for the damage: {o the environment. in accordance with law.. We

request the Monitoring Comitteé for controlling pollution of River Satiuj, headed

by Justice Jasbi Singh, former Judge of the Punjeb and Haryana High Court to

monitor:the situation. The: Monitoring Committee may also look Into the conduct

of the officers of the State PCB In not taking requisite action so far.”

In compliance to the orders of the Hon'ble National Green Tribunal; the owner of the
Hadda Rodd site fs required to deposit Rs: 2,28,12,500/- as Environmental Compensation to the Board.

For making compliance to the directions Issued by the Hon'ble NGT as explained above; 3

" meeting was called by the dwh;f_‘énvlmmnenblinglneer,‘Pipj_ab Polluition Control Board, Ludhiana on 29-
- 112019, The representative of the Hadda Roddi was requested to attend the meeting. But, no one on
. the behalf of the Hadda Rodd! site attended the sald meeting on 29-11-2019.

For the compliance of the directions Issued by the Hon'ble National Green Tribunal and to

deposit Rs. 2,28,12,500/- as environmental compensation with the Board and to consider the shifting of

/the above activy, notie u/s 33-A/0f the Water (Prevention & Control of Pollution) Act, 1974 and /s 31-

g
L A
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A of the A (Prevention & Cantrol of Polution) Ad, 1981 was lssued with an opportunity of personal
hearing before Chialrman of the Board on 21.01,2020.

Hadda " The. Environmental Englneer infored that sample of the effluent generated from the
wWWmomB.zgw.maoolcvelocunamemnsfoundmbensomq/l.m
levels of the TDS, COD and OG were found to be as 2026 mg/l, 6019 mg/l & 174 mg/l, respectively.
e requires treatmerit and proper mode of disposal, $o that no effluent is discharged into River
Sutle). It was further submitted that the Hadda Roddi Is require to handie the solid waste in an
environmentally sound manner.,

o The representatives of the Hadda Rorl submitted that earlier they were also doing the
of bolllng of flesh In pans and lot of trade effluent was generated at that time. For the last some
"“ls'“!i.mmmmmwmwmwmmmmmmmsanensh:s

in drums before sun drying. No treatment s provided to this effluent which s about 500 Ltrs/day.

This effluent Is discharged along the bed of River Sutlel; He fusther Informed that the solid waste

©dracted from the dead animals Is dumped In the slope of the bed of River Sutlej, which decays with the

Passage of time. He further submitted-that they. are bound to comply with the directions issued by the

_mmm@an?Tmm,memmmwwm, b

the representative of the industry, the officers of the Board and considering
background of the: case and materlal facts on the record, the Chalrian of the Board decided as under:-

1) The subject cited Hadda Rodd shall immediately stop dischiarging its effluent into River Sutle].

Z)MWMMWMMWmumwmmmwmmm
disposal of Its effluent 5 as to ensure that there'fs n6 fuither pollution In the River Sutlej.

3) The subject cited Hadda Roddi shall immediately deposkt Rs. 2,28,12,500/- (Two Crores Twenty Eight
Lakhs Twelve Thousand Five Hundred) as Environmental Compensation to the Board as recommended
by the Committee, : :

4) Environmental Engineet, Reglonal Office-T shal visht the site of Hadda Roddi to verify the status and
shall submit detalled report/recommendations after 15 days.

You are, therefore, requested to comply with the decisions of the personal hearing within
the stipulated period and submit compliance report to the Board.

Envlrom;en Engineer
Zonal Office-2, Ludhlana

Endst. No.. YRR  Dated .29 I.Rli" 82
A copy of the abiove is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Reglonal Office-Til, Ludhiana for Information & necessary action. .

Environmen

Zonal Office-2, Ludhlana

“dan
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& Punjab Pollution Control Board
Regional Office-I11 _
Savitr Complexc-1, (Dada Motors), i Floor, Dholewal Chowk, o, Road, Ludhera

No. égol Date gﬂ,;zge
To ¥
Sh. Ramesh Kumar S/o Late Sh. Tarsem Lal S/o Sh Darshan Lal,

Village Majara Khurd, PO Ladhowal,
District Ludhiana=141008.

~ sab: Proceedings of the personal hearing given before the Chairman
of the Board 'on 21.01.2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as amended in

<

'1988 and 31- of the Air (Prevention & Control of Pollution) Act,
1981 to Hadda Roddi. - -

Ref:- Zonal office letter no. 2421-22 dt. 20.02.2020.

It is Intimated that the Hadda Roddi was given personal hearing before
the Chalrman of the Board on 21.01.2020, wherein it was decided that:-

1) The subject cited Hadda Roddi shall immédiately stop discharging its effluent
into River Sutlej.

2) The subject: cited Hadda Roddi shall immediately: make arrangement for the
proper treatment and disposal of its effluent s0 as to ensure that there is no
further pollution In‘the River Sutlej.  ,* : e

3) The subject cited Hadda Roddi shall immediately. deposit Rs. 2,28,12,500/-
(Two Crores Twenty Eight Lakhs Twelve Thousand ‘Five Hundred) as
Environmental Compensation to the Board as reéornmended by the Committee.

4) Environmental Englneer; Regional Office-3, Ludhlana shall visit the site of

&, * Hadda Roddi to verffy the status and shall submit detalled report/

recommendations after 15 days,
The proceedings were also conveyed to you vide above referred letter.

As such you are hereby agaln requested to comply with the above sald decisions
and submit the compliance report in this office immediately.

Treatt as MOST URGENT please, ‘
' ! o~
51’5“"‘ W 27121
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&> PUNJAB POLLUTION CONTROL BOARD

Zonal Officesli, B-648-B, Backside CICU Office; Phase-5, Focal Point; Ludhiana

e 01612670141 e
No. PPCBISEE./ZO‘ULDHI?-OlOI--....mm m W%%E‘é‘,;m it Ea} 5
2 3

5 &I g, o i

Sh, Munish Kumar S/o Late Charanjit, 39—

R/o B-1-55/1, Shahl Mohalla, el 5

; TR EUGY, 5.2

Ludhiana- 141008, ’3" i “R3f2)za..

Sub: “Proceeding of the personal hearirig givén before the Chalfman of the Board on

21.01.2020 for directions u/s 33-A of the wmk(wntxn(g m‘n‘f"
Pollution) Act, 1974 as amended In 1988 and 31-A of the Alr :
Control of Pollution) Act, 1981 ‘to ‘Hadda Roddi:- Sh. Munish Kumar S/o Late
Charanjit, R/o B1-55/1, Shahl Mohalla, Ludhiana-141008.

The Following were present:

Er. Guishan Ral, CEE, Ludhiana
Er. Sandeep Bah, SEE, Zonal Office-2, Ludhiana
Er. Paramjest Singh, EE, Reglonal Office-IT, Lidhiana

On behalf of the Hadda Rodd]

Sh. Happy Kainth, Sh. Parshotam La) &
Slw.lﬁishaﬂli!kgmnhﬂvesofﬁwmddakod

The Environmental Engineer, Regional Office = Tii,. Ludhiana brought out ‘that the
mmplainlsweerem‘lvedhma'oard‘legarrdlnghpolluwh_amdwmmddaRoddllnﬁ\eqrea.
Sh. Kuiwinder Singh; Sandhu & ors. have already:filed a complaint In"Hon'ble National
Green Tribunal vs. Ram Murti & ors on 6th March, 2019. The Hon'ble NGT in ts orders dated 24.5:2019
has directed to constitute a Joint Committee for inspection and sought Its report. The relevant extract of
order dated 24.5.2019 Is reproduced as unders
*5. An action: taken report may be furnished by the Committee to this Tribunal within
three months by e-mall at judlcial-ngt@gov.in.* ‘ gt d
In pursuance of the Hon'ble NGT" orders- dt. 24.05.2019, to ascestain the fadts, a jolnt
committee comprising of representatives: of Central Pollution Control Board (CPCB), Punjab Pollution
Controt Board (PPCB), District Magistrate Ludhiana’ carried out-an inspection ‘and monftoring of Hadda
Roddi site on 01.07:2019 and 02.07.2019.
The Joint Committee has also calculated the Environmental Compensation to be imposed
on the owner.of the Hadda Roddis as Rs. 2,28,12,500/-. ‘
mummmmmﬁwummmmummuamsmmmm
Hon'ble NGT vide Its order dated 10-10-2019 decided as'under:-
3. Let the State PCB take: further action. In-accordance with baw and furnish
further action ltaken report” within dwo .months; The State PCB' must take
immediate steps to dasé the Wegal -actity and recover environmental
compensation fart/,re-damaggtn#:emvﬁmmh accordance with law, We
request the Monitoring Committee for-controlling pollution of River Satil; headed
by Justice Jasbir Singh, former Judge of the Punjab. and Haryana High Court to
monieor the suation. The Mohltoring Committee may alsd look into the conduct
wwmwmehmmm@gmmm'
. In-compliance t'the orders.of the: Hon'ble National Green Tribunal, the ownér of the
Hadda Roddi site fs required to deposit Rs, 2,28,12,500/+ as Environmental Compensation to the Board.
o For making compliance to tie directions lssued by the Hon'ble NGT as explalned above, a
meeting was called by the Chief Environriental Englneer; Punjab Pallution Control Board, Ludhiana on 29-
11-2019."The representativeof the Hadda Roddi was requésted to aftend the meeting. But; no one on
the behalf of the Hadda Roddi site attended thie sald meeting on29-11-2019.
For the compliance of the directions lssued by the Hon'ble National Green Tribunal and to

depostt Rs. 2,28,12,500/- as environmental compensation with the: Board and to consideF the shifting of

" the above activity, notice /s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 31-

A of the Alr (Prevention & Control of Polution) Act, 1981 was Issued with an opportunity of personal

. hearing before Chalrman of the Board o1 21012020,

-3
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the Eivirodinaitsl Engineer b nn_"ed‘mat_samlﬂé"f‘ﬂ“ effluent generabedfr’omthe

‘ he Environme , ' found to be 2750 mg/l. The
Hadda Rodd) was collected o 01.07.2019. The BOD levelof the. dﬂu%"ltg"‘:;ﬂ & 174 ma/l, respectively.

levels of the TDS, COD and O8&G Were found to bé as 2026'mg/l, 6 nto River
This effluent requires treatment and proper mode of disposal, so that o ‘“’,‘,’j,': lus,:[ssc;?drgew:s:te In an
Sutle). It was further submitted that the Hadda Roddi is require to ha
environmentally sound manner. , _ re also doing the
The representativesof the Hadda Rorl submitted that “":e;m For the last some
Process of bolling of flesh In pans and lot of trade efiuent Was generated & d some flesh Is
years, this process has been closed'down by them. Presently Workers take bath at m;‘;t 500 Ltrs/day.
Washed In drums before sun drying. No treatment Is provided to this effluent which 5.8 the solid waste
This effluent s discharged -along the' bed of River ‘Sutle). He. further informed e with the
extracted from the dead animals is dumped in the slope of the bed of River Sutle), which dﬁ:; by the
passage of time. He futher submited that tey are bound 10 comprg' with the directions
on'dle National Green Tribunal and the Punjab Pollution Control Board. #
After hearing the rep:‘s:n;juveomemdusuy. the officers of the Board and m"s'de.mg M
background of the case and aterlal facts on thé record, the Chalrman of the Board ecided 25 undess”
1) The subject cited Hadda Roddl shail immediately stop discharging its effluent Into River:Sutle). .,
2) The subject cited Hadda. Rodd shall Immediately maké ‘itangement for the proper treatment and
disposal of its‘effiuent 50 as to ensure that there Is fio furthér poliution In the River Sutle].
3) The subject clted Hadda Rodd! shall immediately deposk R 2,28,12,500/- (Two Crores Twenty Eight
Lakhs Twelve Thousand Five Hundred) as Environmental Cormpenisation to the Board as recommesded
by the Commiittee. ' i
4) Environmental Engineer; Reglonal Office-TIf shall visit the site of Hadda Roddl to verify the status and
shall submit detalled report/recommendations after 15 days;
You are, therefore; requested to comply, with the decisions of the personal hearing within
the stipulated period and submit compllance report: to the Board: '

_3dl
Environmental Engineer
Zona| Office-2, Ludhlana
endst No... X9, Dated .9 &[&.9&" '

A copy of the above s forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Reglonal Office-I11;, Ludhiaria for information & hecessary dction,

Environm ineer
Zonal Office-2, Ludhiana

)
b
(4
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%Punjab Pollution Control Board

Savitrl Complex Sl ofﬁc%lnl I Chowk, G.T. Road, Ludhi
mplex-1, (Dad Third Floor, Dholewa , G.T. ana
P + (Dada Motors), ) v 'ahoo.com
No. ,530‘_1 Date gzg[{a

To.

Sh. Munish Kumar S/o Late Charanilt,
R/0 B-1-55/1, Shahl Mohalla,
Ludhlana- 141008.

Sub: Proceedings of the personal hearing given before the Chairman
of the Board on 21.01,2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as-amended in
1988 and 31- of the Alr (Prevention & Control of Pollution) Act,
1981 to Hadda Roddl.

Ref:-

Zonal office letter no, 2423-24 dt: 20,02.2020.
It Is intimated that the Hadda Roddl was given personal heating before
the Chairman of the Board on 21.01.2020, whereln it was declded that:-
1) The subject cited Hadda Roddi shall immediately stop discharging its effluent
into River Sutlej.

2) The subject cited Hadda Roddi shall Immediately make arrangement for the
proper treatment and disposal of its effluent so as to ensure that there is no
further pollution in the River Sutlej. &

3) The subject:cited Hadda Roddi shall immediately-deposit Rs. 2,28,12,500/-

. (Two Crores Twenty Eight Lakhs Twelve: Thousand Five' Hundred) as

Environmental Compensation to thie Board as recommended by the Committee.
4) Environmental Engineer, Reglonal Office-3, Ludhlana shall visit the site of
" Hadda Roddi to verify the status and shall submit detailed report/

recommendations after'15 days.

The proceedings were also conveyed to you vide above referred letter.

As such you are hereby agaln requested to comply with the above said decislons

and submit the compliance report In this office immediately,
.

Treat it as MOST URGENT please.
. 1y [ o
g dAEnvlron egtaé E'Z\gneer
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PUNJAB .

<5 PUNJAB POLLUTION CONTROL BOARD

Zonal Office1), E-648-B, Backside CICU/Office, Phase-5, Focal Point, Ludhiana

~ #-0161-2670141 el dh2.
N°| mlsEElzo‘zlLDH 2020 assuenaesses D M assesenene L
e A e g v R
To =3 T
Sh. Parshotam Laé /6 Late Dalbir Chand, L 571~
R/o B-33-752, Sarup Nagar, Salem Tabrl, =y ‘
Ludhiana — 141008, et & ?1;2,,7 ﬁf.‘,zygégp....
1 2,
" Sub: Proceeding of the personal hearing given before the Chalrman ofthe Board on '

21.01.2020 for directions 'u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 as amended In 1988 and 31-A of the Alr (Prevention &
Control of Pollution) Act; 1981 to Hadda Roddf:- Sh. Parshotam Lal S/o Late Dalbir
Chand,, R/o B-33-752, Sarup Nagar, Salem Tabri, Lidhiana = 141008.

The Following were present:

Er..Krunesh Garg, Member Secretary

Er..Guishan Ral, CEE, Ludhlana’ :

Er. Sandeep Bahl, SEE, Zonal Office-2, Ludhiana

Er. Paramjeet Singh, EE, Regional Office-IIT; Ludhiana

On behalf of the Hadda Roddi

Sh: Happy Kainth, Sh: Parshotam Lal &
‘Sh, Krishan Lal Representatives of the Hadda Rori =

The Environmental Engineer; Regional Office: = III, Ludhlana brought out that the
complaints were received in the Board regarding the poliution caused by the Hadda Roddi in the area.

Sh. Kulwinder Singh Sandhu & ors. have already filad - complaint In Hon'ble: National
Green Tribunal vs. Ram.Murti & ors ‘on 6th March, 2019, The Hon'ble NGT In fts'orders dated 24.5.2019
has directed to constitute:a Joint Committee for inspection and sought ks report. The relevant extract of
order dated 24.5.2019'1s reproduced;as under: & ;

" #5, An action mmmywmqfwmmmmmmm
three months by e-mall at Judiclal-nat@gov.io )

In pursuance of the Hon'ble NGT orders dt 24.05:2019, to ascertain the facts; -a joint
committee comprising of representatives’ of Central Poliution Control. Board (CPCB),- Punjab Pollution
Control Board (PPCB); District Magistsate Luidhiana carried out-an inspection and monitoring of Hadda
Roddi site on 01.07.2019:and 02.07.2019.

The Joint Committee has also calculted the Environmental Compensation to be Imposed
on the owner of the Hadda Roddis as Rs: 2,28,12,500/-.

The Joint Committee has submitted Its report to the Hon'ble National Green Tribunal. The
Hon'ble NGT vide its order dated 10-10-2019 decided 8 under;

»3. Lok the, State. PCB. take: further action. ln accordance with law and furnish

monitor the situation, The:Monitoring Comimittee mey &lso look into the conduct \
of the oifcers of the State PCB in not Laking reqlisite acton so far.” |
In complianice to: the orders ©of the Hoi'blé National Green Tribunal, the:ownes of the

Hadda Roddsite s required bo Beéposit Rs. 2,28,12,500/- s Environmental. Compensation to the Board.
Formaking Gompliance to the directions isstied by the Hon'ble NGT as explained above, a

meeting was cafled by the Chief Environmental Engineer; Punjab Pollution Control Board, Ludhlana on 29-

11-2019, The representative of the- Hadda Roddi was requested to attend the meeting.. But, no one on
the behalf of the Hadda Roddi sté attended the said meeting or 29-11-2013.
+ . . " For the compllanca of the directions lssued by tha Hon'ble National Green Tribunal and to
deposit R, 2,28,12,500/~ as environmental compensation with the Board and to consider the shifting of -
the above activy; notice u/s 33-A of the Water (Prevention & Control of Pollition) Act, 1974 and u/s 3=

*. Ao the Alr (Prevention & Control of Pollution):Ack, 1981: was llssued with an opportunity of personal

'}eeﬂﬁo wpm Chalrman of the Board on 21.01,2020.
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ted from the

The Environmental Engineer Informed that sample of the ﬂﬁtw be 2750 mg/l. The
Hadda Roddi was collected on 01,07,2019, The BOD level of the eTRENt WoS 5CR )y respective
levels of the TDS, COD and OAG were found to be as 2026:mafl 6019 Ma/l & 70 P00y iovr piver
This effluent requires treatment and proper mode of disposal, $0 EhdfncraMuens S0 ¢olid waste in 2n
Sutlel. Tt was further submitied thet the: Hodda Roddl'fs require o handle 112
environmentally sou 7 i ) e
wmnr:pm:::ms of the Hadda R submitted that earflr they WeT® 3 5: I‘:s'tngsoﬁe
Process of bolling of flesh In pans-and lotofu-ade_efﬂuel\twa_s.gmwd at that time. nd some flesh Is
years, this process has been dosed down by them, Pre workers take bath atsite 2 ut:500 Ltrs/day.
This effluent Is discharged along the lbed of River Sutie]. He further' Informed ¢hat it the
extracted from the dead animals is dumped in the Slope of the bed of RIver Sutle), which de':lYm by the
m of time. He further submitted that they are bound :dmprz with the directions
National Green Tribunal and the Punjab Poftution Control Board.
After hearing the repmenu;ziaveofu\elndw, the officers of the Board and oilr:'difﬁ"g 37‘/
background of the case and material facts on the record, the Chairman of the Board d Su%sej '
1) The subject cited Hadda Rodd shall Immediatel stop discharging s effluent Info RVEF e e i
2) The subject cited Hadda Roddi shall immediately make‘arangement for the Propel
disposal of Its effiuent so s to ensure that there s 1o further poliuton in the RIve” swq:rwenw Eight
3) The subject cited Hadda Roddi shall Immediately deposit Rs: 2,28;12,500/+ (Two Crores "7 0
Lakhs Twelvi Thousand Five Hundred) s Environmental Compensation to the Board as Fc
by the Committee, :
4) Environmental Engineer, Regional Office-III shall visit the site of Hadda Roddi to verify the status and
shall submit detailed report/recommendations after: 15 days : ¢
You are; &p::fore. mumt;o:: c:::mn‘lv5 ‘:;lys. the decisions of the personal hearing within
the stipulated perfod and submit compliance report to the Board. :

L~
Envlrorﬁ?;emlnl Engineer
Zo’val fice-2, Ludhiana

Endst: No.. QY RE... . pated .. Q21 @43°

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control

Board, Regional Office-ITI, Ludhlana for information & necessary action:
Envlronme&ﬁglneer

Zonal Office-2, Ludhlana
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%ﬁaaab Pollution Control Board

Reglonal Dffice-{H G.T. Road, Ludhlaia
Savitri Complex-1, (Dada Motors), Third Floor,; Dholewal Chowk, : |'Jcbro3 @j'/ahoo v
No. 2%05" Daha.ﬂﬂ&&_ .
To e
. Parshotam Lal S/o Late Dalbir Chand,
'0 B-33-752, Sarup Nagar,
Salem Tabri; l.udhlana 141008.
Sub: . Proceedings. of the personal hearing given before the Chairman
of the Boagr:l on 21.8:.2020 for directions u/s 33-A of the Water
(Prevention & Control of Pollution) Act, 1974 as amended in
1988 and 31~ of the Alr (Prevention. & Control of ‘Pollution) Act,
1981 to Hadda Roddi. k-
Ref:-

Zonal office letter no. 2425-26 dt. 20.02.2020. 3
It Is Intimated that the Hadda Roddi was given personal hearing before
the Chalrman of the Board on 21,01 .2020, whereln, It was decided that:-

1) The subject cited Hadda Roddl shall immediately stop discharging its effluent
into River Sutlej.

2) The subject cited Hadda Roddi shall. immediately make arrangement for the
proper treatment:and disposal of its &ffluent:so as to ensure that there Is no
further pollution In the River Sutlej,,

3) The subject ‘cited’ Hadda  Roddi shall Immedlately deposit Rs. 2,28,12,500/-
(Two Crores Twenty Eight Lakhs | Twelve Thousand Five Hundred) as
Environmental Compensation to the Board as recommended by the Committee.

" 4) Environmental Engineer; Regional Office-3, Ludhiana shall visit the site of
" Hadda Roddi to ‘verify the' statis and shall 'submit detailed report/
reoommendaﬁons after 15 days.:
‘The proceedings were also. conveyed to you vide above referred letter, -
As such you are héreby again requested t6 comply with the above sald decisions
and submit the compliance report in'this office Immediately,
Treatit as MOST URGENT please.

& Envlm&’“"&ﬂ’g,’, 2
B
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@ Punjab Pollution Control Board

Date.)2M.. 2.,

To

The Commissioner,
Municipal Corporation,
Ludhiana.

sibject:  Imposition of Environmental Compensation in compliance of orders

of the'Hon'ble' National'Green Tribunal in 0.A. no'465 of 2019 titled
as "Kulwinder Singh Sandhu & Others Vs. Ram Murti & Others”.

Ref: Orders’ dated’ 13.05.2020 -of Hon’ble National Green Tribunal &
Monitoring' : Committee  report CMC/SB/2020/1250 dated
29.11.2020. :

It is intimated ‘that: the ‘Honble National Green Tribunal vide order dated
13.05.2020 passed in the subject cited matter had directed that the report submitted by the
Monitoring Committee to the Hon'ble NGT on dated 14.02.2020 be acted upon. The relevant
part of recommendation of the Monitoring:Committee is reproduced as under:
"Directions may be issued to the Commissioner, Municipal Corporation, Ludhiana
to complete‘and commission the:modem and scientific. carcass disposal plant at
Noorpur Bet, Ludhiana by 31.08.2020 failing which environmental Compensation
amounting:toRs. 1iLakh per. month; may be imposed upon the Municipal
Corporation; Ludhiana till the commissioning of the Plant”.
The!iHonble: National Gréen Tribunal had further directed that the Punjab
Pollution Controf Board and the Municipal Corporation, Ludhiana may take further steps in a
time bound manner and furnish compliance réport by e-mail, The Monitoring Committee may
oversee compliance and is at liberty to file its further report, if found necessary.
A copy of order of the' Hori'ble National Green Tribunal was forwarded to the
Municipal Corporation, Ludhiana vide Board's' letter no, 7946-47 dated 24.09.2020 for
makingcompliance,. ”y
1t Is further brought on record that the Monitoring Committee constituted by
the Honble National ‘Green Tribunal had vlsitec! the site of Modem Carcass Plant on
27.11.2020 and' observed that about 45 % coﬂs‘mtilon work has been completed and rest
of the work ‘shall be completed by 28.02.2021 Aﬂer visiting the site of the processing plant,

the Monitoring Committee vide its report cmc/SBIZOZOI 1250 dated 29.11.2020 has made the
folloving recommendations:

D " The construction ‘work of Modem Carcass Plant should be completed by

31.12.2020, The machinery should b installed by 31.01.2021 and the plant
Zh‘)“‘d be:commissioned by 28.02:202L: falling which Environmental Compensation
Ouble the amotnt as already imposed by the Monitoring Committee shall be imposed.

v
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i) The Mona\re s <hall install and oommlsslon effluent treatment plant ang Other
solid waste management pliht slmultaneously along with the commnssionmg of :
the main plant. ? .

fi)  There shall be no discharge ﬁ‘om the plant and the same shall be utilized/recycieq
within the premises of the mSln plant,
V)  The Concessionaire shall plant at least 03 rows of broad leaf trees to attenuate
air pollution any gaseous emlslon generated during the 0peratlon of main plang
© by 31.01,2021. ¥
V)  The Concessionaire shall Ob@_n permission from the concerned authority for the
abstraction of gmund water before commissioning the main plant.
Vi)  The Concessionaire should ensure that there shall be no obnoxious odour and
nuisance in the area with the operation of the main plant.

The Mpnltorl'ng‘Committgg{has forwarded the sald report vide letter no.
CMC/SB/2020/1250 dated 29.11.2020 for .compliance to Municipal Corporation Ludhiana
as well as Punjab-Pollution Control Board However,’ Mumclpal Corporation, Ludhiana has
failed to commission the plant by 31.08. 20 ACCORdIn 1y BP0V the"Boc

Wmmmmhmmmmmmmm
ﬂwwl@mmn? .

The site of the Modern Carcass' Plant was visited by officer of the Board on
-10.03.2021 an& -itwas.observedthat the: Plant: has: not yet:commissioned. Construction
Work'is almost complete and machinery has'arrived at site and Is under Installation. Effiuent

treatment plant has also arrived at site ar}g is under installation. No plantation has beendone |
along the boundary wall,: / & )

Thus,: Municipal ,Corporation,‘ Ludhiana ‘has not complied: with the timelines
provided vide orders dated 13.05.2020 by:the Hon'ble:National Green Tribunal-as well as
report of the Monitoring Committee da ;29‘11 2020, Accordfng!y, it has been decided to
impose Environmental Compensation Municipal Corporation, Ludhiana in compliance to

the orders dated<13.5.2020 of Hon'ble Nanonal Green Tribunal -as well as report .of. NGT (d
Monitoring Committee dated 29,11, 2020, %s under: - l

S.No. " Time Period ‘Ram'af EC No. of Months | Amount of EC
1 01.09.2020 to Rs. 1,00; 000/- {7 106 -| * Rs.6,00,000/-
428.02.2021 Month (i
2:417% 0L03.2021t0" [ R, 2,00,(300/4 per |+ <01 Rs. 2,00,000/-
31.03.2021 moﬁth
Total a7 07 Rs. 8,00,000/- |
\e A

It js, ‘ther‘efore,

Fequested that thg Envlronmental Compensatnon amounting to Rs.
8,00,000/- as explained above may Pleaseibe deposited with the office of the Board through

Dem
and Draft In favor of * E"V"'Onmenta| ineer, Regional Office - 3, Ludhiana” payable at
Ludhiana immediately,

S0 as to make Comp'lianoe of the orders of the Hon'ble NGT.

‘)(

,é* ; Lé\p‘ﬂe\; ‘
AR ‘_ Environmental Engin
== For and on the "e.";’if, ;’J
% Punjab Pollytion Contro
: =k

B
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oo . . Dated J24.2)

A copy of the above Is. forwarded '3 ‘

3 tolthe Secretary to Governmen
pepamer T SRS Technology and Environment fbr.ﬁmfomaﬁor:and necessary a
| o 3 L{\M] 2

4 % Envlronmenta‘ Engineer
, ,.—':3/1 S For and on the behalf of

punjab Pollution (,:_%nh'ol Board
pated 1 2:14:2A

t of Punjab,
ction please.

PN

gndst. 13U 12
: ®
A copy of the above is forwarded to; Commissioner, Ludhiana for
information and necessary action please. "'{" the Deputy oM i
; gko"il”‘
Envlronmenta\ Engineer
— - Forand on the behalf of
punjab Pollution ntrol Board

-
|’
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* recommendations:

°‘5'°Punjab-PoIIuti6n Control Bo_ard

To ‘ ot g
The Consultant (Judical,

Honble National Green Tnbunal it
New Delhl.

Subject: . Compliance Report In 0.4, r no 465 of 2019 titled as “Kulwinder
Singh Sandhu & Others Vs. Ram Murti & Others”,

Ref: Orders dated 13.05.2020 of Hon'ble Natlonal Green Tribunal & e-

mall dated 09.03.2021 from %n comunt (Judldal)

It Is respecifully 'submitted that tﬁe Hon'ble National Green Tribunal vide
order dated 13.05.2020 passed in the subfect dited matter has directed that the report
submitted by the Monitoring Committee to the Honble NGT on dated 14.02.2020 be acted
upon. The relevant part_of_reoomnendaﬂon of Monltodng Committee is ;epmquwd

“Directions may be issued to the
Ludhiana to complete and commission the modern and sdentific carcass
dispoalpimtauoapuagcuugabymmmmmwm
etwironmemalCanpa\saﬁohamunﬂng Rs. 1 Lakh per month may be
. imposed upon the Municipal Oorporaﬂon dhiana till the commissioning of
the Plant.” ‘

‘The Hon'ble National Green Tdbunal has further directed that the Punjab

Pollution Control Board and the Municipal Gorwgmn Ludhiana may take further steps

in a time bound manner and fumish oomplgm report by e-mail. The Monitoring

Convnitheemayovexseecompllanoeandlsat“ toﬁle“Sf\"thel''\‘2130“,|f1’ound
"w, ,y.

' '} ,hunldpal Corporatlon,

“The Monitoring commlthee const by. the Honbie National Green

Tnbuhal had visited the site of Modemn W On 27.11.2020 and observed that
c""‘F"""e‘“’""re‘toftheworkshanbe
about 45 % construction ‘work has been

the slbe 2 of the processing plant, the Monitoring
completed by 28.02.2021. After visiting
Committee :Y,de its report qqc/sa/zozo,nso daned 29.11.2020 has made the following

L‘

: :ﬁz 2020, The mv::':nerv should be Installed by 31.01.2021. and the plant

26 02 2021, “falling  which _Environmental
, should be ' commissioned bY
: :Compensation: double the 4%

" \f“p
LR
Commlttee shallbelmposed A

L

SR

of Modem C (Gacass Plant shoild be completed by

amount 25 alreadv imposed by the Monltoring -,
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i) The Concesslonaire shall install and commission effluent treatment plant and
other solid Waste management plant simultaneously along with the
commissioning of the maln plant.

i) There shall be no discharge from the plant and the same shall be
utilized/recycled within the premises of the main plant.

V) The Concessionaire shall plant at least 03 rows of broad leaf trees to attenuate
air pollution any gaseous emission, generated during the operation of main

plant by 31.01.2021.,
v)

The Concessionaire shall obtain permission from the concerned aumority for -
the abstraction of ground water before commissioning the main plant.
vi)  The Concessionaire should ensure that there shall be no obnoxious odour and
nuisance in the area with the opefatlon of the main plant.
The Monitoring. Committee ' has, forwarded: the said report vide letter no.

CMC/SB/2020/1250 dated 29.11.2020 for compliance to Municipal Corporation Ludhiana as
well as Punjab Pollution Control Board. e
It is relevant to mention: here that;the Municipal Corporation, Ludhiana had
failed to commission the plant by 31.08.2020 as per the directions of the Hon'ble Tribunal.
Accordingly, matter was taken up by the Board with the Government of Punjab vide Board's
’ £Q
letter no 26280 dated 04.12.2020 regarding ﬁnpdsiﬂonofEnvlmnmemalCompmsauon
'n\esteoftheModemG:mass wasvisibedbyofﬂca'ofmeﬂoaldon
10.03.2021:and it was obsetvedﬂ\atﬂ\el’lant notyetoqmned Construction
wOrklsalmostoomplebeandanﬂnelyhasafﬂved&Silzand Is under installation. Effluent

treatment plant has also arrived at site and Is under installation. No plantation has bwn
done along the boundary wall,

Thus, the Munidpal Cotporaﬁon Ludhlana has not oomplled with the imelines
provided vide orders dated 13.05. 2020 by the Hont;leNauonal Green Tribunal as well as In
the report of the Monitoring Committee dated 29.11.2020 as explained above, The Punjab
Pollution Control Board has Imposed Environmental compensation amounting to Rs. 8.00
Lakh upon Municipal Corporation, Ludhiana vide letter - n, 1352 dated 13.04.2021 in
compliance of order dated 13.5.2020 of the Hm'ble{Tﬂbuna] as well as report of Monitoring
Committee dated 29.11.2020. 38

This Is for the kind Information

ggfﬂle Hon'ble Nationaj Green Tribunal
p|ease. |

,.a.
¢ §

gl

' For and on the alf of
"r: Pllnhb Poll

5

W ution %ntrol Board
(]

-
el B
AN
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3k m&tomml;ﬂphq, L & 5 4
i Wdtlaa,

Subject:
Imposition ot Endironmental Compeénsation In compliance: of orders of the -

Honble National Greéii Trib
unal 110 vof 20 “K
SIngiSandh /6t . Ram K 0 .DMGS,of‘Z mﬂﬂqd'as uerdgr

(Refi . Drders dated 1310532034 of! Han'brmatml Gréen mbmak Monm

Ctmltt&erreport EMC/SH/DI0/T350 dated 29:11.2070 311 Boare's etter .
usimedﬂotg%(u ;

- w

- "lnggnﬂngauomouatd“sletferﬁo 1352daﬁed13.04.2021,ltlslnﬂman!dtﬂat‘
G "‘“m"deh‘ Carcass Plaiit wasvisited by officer of the Board on 10.03:2021 and It was
‘Observed'tiiat the plant Kagyet not®been comniissioned. ‘Municipal Corporation, Ludhfana
hasnétrcontpiied witfithe timelines:providedide Srder dated 13.05,2020 by the Ho'ble
National Gréen Tribimal (NGT) /a5 Well s xepgrtiof €he Monitoring: Committes- dated.
29:11,2020;. *Accordingy, Wmhmemr camggﬁsauon (EC) of Rupees Eight Lac (Re:
8,00,000/9 wa:j:fpo’;emaeﬁnam letfemngs}. dated 13:04.2021.

Municipal Corporatian, Ludhjang has‘nommmissloned the motlern carcass
plant ¥l date id it Fas Beept detided tp fuitier 1osé EC upon Munidpat Corgoration;
Ludhfaria in compliancedothe/Grder dated 13.5:2020 of Hon'ble NGT as well 5 reportof NGT

_ MoriitoringiCommittee dated as\u.zozo as uuder
& - SNo. | Time Period TReteniEC _{No: ofMonths [~ Amountof EC

- —.

T Piosi0zito, |RE200000/-pet| © 03 Rs. 6,00,000/- .
_ poGi2021 | - cmonth v : ¥
It Is;, therefare requested that: Enﬁmrﬁnnnhl Compensation'amounting to-
Rupees Slx'Lac (. 6,00,000/-}75 axplalned b6ve may please'be dépasited fn thedffice.of !
sthie. Board throuigh Deinaid Draf i Fivor ofi"Emvironmental Engireer, Reglonal ‘office3, )
Ludhiana” payable at Ludhlana, Immedlltﬂy.w”‘t@mke compliance of the Order‘of the,
Hon'ble NGT

AR ATEO a2 D
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; endst, | 777 Fo2 Dated .
i e A copy of the above Is forwarded, to the Pripcl

Punjab, Department of Science; Tecﬂnologyznd Envirorifent
action pleass,

J\ﬁopy ofthu dsfomaflgd'ﬁnﬂgoé‘pufy Comnﬂssfon r, Lurdhiana for
iy hfm d’n‘D QSE; 1% G A




